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NURS’IEE OOUNCIL (AMENDMENT)
w

An Act to amend the Indian Nursmg Council Act, 1947.

[2815 December, 1950]
,BE it enaoted by Parliament as follows:—

1. Short title.—This Act may be called the Tndian Nursmg Counoil (Amend-
' ment) Aoct, 1950,

'2. Amendment of gection 10, Act XLVIII of 1947.—In ‘sub-section (3) of
seotion 10 of the Indian Nursing Council Act, 1947,—

(a) for the words “in any State or country outside the States’” the words
and letter ““in any Part B State or foreign eountry” shall be substltnted
(b) in the first proviso,—

(@) for tbe words ““of the State or country” the words “of the forelgn
country” shall be substituted ; '

(#4) for the words “in any State’”” the words “in India” shall be substi-
tuted

(#44) for the words *in that State or country”’ the words “in that coun-
try” sball be substituted ; and

(c) for clause (it) of the second proviso, the followmg clause shall be gubsti-
~tuted, namely:—

“(#4) any qualification granted by an a.uthonty in a Part B State and

recognised on the said date by the State Council of & Staté to which this -

Act extends, shall continue to be a recognised quahﬁcatlon for the purpose
of reglstratlon in that Ssate.” , .
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